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THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA); (a) 
to (c). No separate study has been 
made in this regard. However, as part 
of the exercise for consolidation of 
licences and other exercises being cur
rently undertaken in/ pursuance of 
Government's decision on the Hathi 
Committee Report, all drug companies 
(including M/s. Pfizer & M/s. Glaxo) 

have been asked to furnish all relevant 
data.
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Legal hM M ttm  against t t m l  
FetNfteoan by G«vemment of U tlm k

and Kashmir
2185. SHRI OM PRAKASH TVA- 

GI: Will the Minister of PETROLE
UM, CHEMICALS AND FERTILI
ZERS be pleased to state: *

(a) whether Government of Jammu 
and Kashmir has initiated legal pro
ceedings against Bharat Petroleum, a 
public sector undertaking for market
ing underweight mobiloil tins in 
Jammu;

(b) if so, what steps have been 
taken against the erring officers/ 
officials of the Undertaking for this 
serious lapse; and

(c) what has been the result of the 
legal proceedings?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA): (a) 
to (c). In September, 1978, the Assist
ant Controller of Weights and Mea
sures, Jammu, made surprise checks at 
certain retail outlets of Bharat Petro
leum Corporation in Jammu and check
ed the contents of lubricating oil tins. 
Shortages in volume of oil were ob
served by him in some of the sealed 
tins. Cases have been started against 
the dealers concerned for alleged short
age of products contained in these tins. 
The District Sales Representative of 
Bharat Petroleum later met the Assist
ant Controller and explained to him 
the changes in volumes attributable to 
differences-in temperature as well as 
viscosity of the product. No lecal 
proceedings have been initiated by 
Jammu and Kashmir Government 
against the Bharat Petroleum Corpora
tion in these cases.

Payment of Overtime Arrears *
2186. SHRI RAM PRAKASH TRI- 

PATHI: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether it is a fact that iny 
aVirmt er of Lok Sabha has represent- 
** to the General Manager, Northern 
Railway, New Delhi for payment e£ 
overtime arrears w.e.f. lit November.
1977 and l«t January, 1978 to staff In 
Delhi Division; and v„
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(b) if #0, the action taken thereon 
and the date up to which payment 
will be made?

THE MINISTER OP STATE IN THE 
MINISTRY OP RAILWAYS (SHRI 
SHEO NARAIN): (a) Yes.

(b) The overtime arrears bills for 
alt categories of staff on Delhi Division 
of the Northern Railway have been 
cleared from 1-11-1977 to 23-9-1978 

■except for a few sections where over
time bills have been cleared upto 
3.8.78/9.9.78. Efforts are being made 
by the Northern Railway Administra
tion to liquidate the outstanding over
time claims expeditiously.
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1. Conversion of Viramgam —Okha—Por* 
bandar (including Kanal«s- JJika ai)d 
Jam n*gar—Bedi) (MG section* to BG 
357 Kms.)
® ■ New BG line from Nadiad to Madasa 
(including conversion from NG to BG 
from Nadrdto Kapedvanj (105.14 Krtu.)
3- Conversion of Delhi—Sabarmati MG 
hne to BG (9*5 Kms. partly in Gujarat.)

Stadjr Qn « p m  necewltles of 
Railway* in States

2188. SHRI AMARSINH V. RATHA- 
WA: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether it is a fact that a study 
giouip was appointed in the Fourth 
Five Year Plan to study 1ha necessi. 
ties of Railways in the States parti
cularly in Gujarat State;

(b) if so, how many places the said 
study group visited in various parts 
ol’ Gujarat;

(c) whether the said study group 
frad submitted the Report to Govern
ment;

(d) if so, the details of the said 
report;

(e) the action taken on the recom
mendations of the study group on 
each project and subject; and

(f) what action has been taken to 
convert narrow and meter gauge Rail
way lines to Broad gauge lines, to 
construct new lines and to construct 
Bhavnagar Tarapur Broad gauge Ely. 
line?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRl 
SHEO NARAIN): (a) to (e). Min
istry of Railways are not aware of 
any such study group having been set 
up during the 4th Plan to assess the 
requirement of railway lines in Guja
rat.

(f) The following new lines and 
gauge conversion projects in Gujarat 
have been approved for construction:—

Th" first phase of the line from Viram- 
gam to Kanalus is expected to be complet
ed by 1980 and the entire project by 1982.

Work on Nadiad—Kapedvan) gauge con
version project has been just started.

Wore on this project i* yet to be tween 
up.




